
·/ IN THE CENTBALAI)',:INISTlATIVE:: TfIBUN/-U.
r.LL."l-IJ~,cD BB-}CH,ALLAH;;Bfil

Dated: Allahabad, tile 7tn daL..£f. Novanber, 4)00

Colan: Hontble MI.Justice R.l\oK. Trivedi, VC
Ho t hI e vt . -.: ''''''\T~l .• '",n A.; __ ....:.. •.!.:i... -..1__ .•UJO.L .:l. ~_ ~.

E. B. ~igarn, age about 56 y ca..s ,
s/o ,1",te .:.i1 i lJ. P. Nig am,
I/O Nvtional'.:jug ar Institute Campus,
Ka.Ly anpu r L, Kan{hu.D-17. .

(By Advocat e .jri RK.Nigan for apg.Dlicant) ••. Pet at Lcne.,
Versus

~I..

1. Union of India, through ~ecretary,
j\ inist.ry of ConSUTIerAffairs and
RIbl ic Distribut ion (Dapariment of Food
and Publ ic Distribution), Krishi Bhavan,
New Del hi-1.

2. Chairman,
Union Public ~ervice Commission,
New Delhi.

. . . Respondents

ORDE~ (cpen Court)

( By Hon.Mr. Just ice R. R.K. Trivcd i ,VC J

.:e have he a) d .:he counsel f o.rt he appl Lcarrt.

The appl Lcarrt is sc zvmo as Prcf es so z in Chanical

Enginee.dng in I~ational ...Jugar Institute, Kenpu r, He claims
-' ."..hamsel f to be the sem.crmos t Professor and el ig ible for

the post of Director in the grade 18,400- 22,400/-.

The grievance of the applicant is that the respondents

are not arranging D.P. C. meeting for selection of the

post of Director, which has al ready f allen vacant and

the post is manned by an ad hoc arrangenent. The counsel

for t e appl Lcarrt bas also invited our attention tQ\,'l/ards

the tepresentation .nnexu re -IV addressed to the Secretary,

Contd ••. 2

,



2.
0)

OA No.1216/aJO...Q.

Food and Public Uistribution, Goverrraerrt of India,

In our oPini:n, t.the appl Lcan t has al ready app ro'ached

the appropriate authorities and it is not necessary

to interfere at this stage. However, as the representation

was filed in September, 2:)00., which has not yet been

deCided, a direction is required to decide the representatkr

at the earl iest.

2. For the r-eas ons stated above, this application

is disposed of finally, with 0 direction to Respondent no. 1

to decide the representation of the applicant within a

period of six weeks by a reasoned order f rcn the date

a copy of this order is filed before him. No order as to

costs.

Nath/


